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-,g-;-,IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @ HYDERARAD BENCH : HYDERABAD,
— 0A,1421/97

Between: D€:28,10,1997

Srimati R.N. Nalini «e Applicante

And

The Director General,

Department of Posts, New Delhi.

2. The Chief Post Master General,'Andhra

pradesh Postal Circle, Hyderabad. s Respondents.

Counsel for the applicant : Mr.K.S.R. Anjaneyulu

counsel for the respondents : Mre. K.Bhaskara R20, Addl,CGSC.

CORAM:
THE HON'BLE MR. R.RANGARAJAN : MEMBER (3
THE HON'BLE MR. B.S.JAQ PARAMESWAR : MEMBER (A)

*e e

the Tribunal made the following order:-

Mre D.Subrahmanyam for Mre K.Se.R. Anjaneyulu, for the applicant
and Mr. Ko Bhaskara Rac for the respondents, j

Admits. The fecovery if any to be made due to the refixation of
the pay is suspended until further orders. |

1

Deputy Reglstrar (J)
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0A,1421/97

Copy tot-

1, The Director Generml, Devartment of Posts, New Delhi,

2. The Chief pPost Master General, Andhra Pradesh Postal Circle,
Hyderabad. ‘

3. Ohe copy to Mr, ¥,S.R.Anjaneyulu, Advecate, CAT., Hyd.

4, One copy to Mr. K. Bhaskara Rao, Addli cGsC., CAT., Hyd.

5. One duplicate copy.
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ff”f#‘&ﬂe CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD
MA.NO. 475/1999

IN
OA.NO. 1421/1997

Betuwsen Date. 1~7=1999

1. The Director Genersl
Dept of posts,New Delhi

2. The Chief Peatmaater General _
A,P,Circle,Hydarabad, .+ sApplicants

And
smt.,R.N.Nalini +..Raspondent
Ceunsel for the Appligants . .8N.Sharma,S2.CGSC
- .+ s KSR An janayulu

Ceunsal fer ths Raspondant

CORAM,
THE HON'BLE MR. R. RANGARAJAN ,MEMBER, ( AOAN )
THE HON'BLE MR.B.S. 3AI PARAMESHUAR ,MEMBER (JUDL)

3 %

THE TRIBUNAL MADE THE FOLLOWING ORDERS.

mr. Mc? laceb, for Mr.BN.Sharma, for the appliéant
and Mr.D.5ubrahmanyam, feor Mr. KSR.Anjanayulu, for the respendent.

Time is extended upte 10-9-%88%x 1999.

ﬁA A
Section Qfficer.

MA is diapoded of.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HRYDERABAD

D.A.No.1421 OF 1997, DATE_OF ORDER:10-3=1999,

BE TWEEN: !

Smt.R.N.Nalini. ss-Applicant f
and

Union of India, represanted by:

1. The diractor General,
Ogpartment of Posts, New Delhi,

2, Thg Chigf Paat Master General,
Andhra Pradesh Postal Circle,
Hyderabad.

«ss.RBOpONdants

COUNSEL FOR THE APPLICANT :: Mr.KSR.Anjaneyulu

COUNSEL FOR THE RESPONDENTS :: Mr.B.Narasimha Sharma
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER(ADMN)
|
AND '

THE HON'BLE SRI B.5.JAI PARAMESHWAR,MEMBER (JUOL)

t ORDER : :
ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.D.Subrahmanyam for Mr.KSR.Anjsneyulu,
learned Counssl for the Applicant and Mr.B.Narasimha- -

Sharma, learnad Standing Counsel for the Resp ondents.,

M
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24 The aﬁplicant in this 0A was initially appointaed
as Ppstal Assistant/LDC/UDC on 1-6-1967. Sha uwas
promoted as UDC in the Circle 0ffice on 3-4-~1979, Har
pay at the stagje of Rs.1680/- in the scale of B.1200-

2040/-, was in the UDC grada.

3. ODus to the introduction of the Scheme TBOP & BCR
Schems, vide Memo No.S5T/47-5/C0/TBCP/93, dataa:4-3-1993'
the applicant becams eligible Pur promotion to the HSG=11
grade in the scale of Bs.1600-2660/~ with effect Prom
26-6-1993, Her pay was Pixed diractly Prom the louer

scale of Postal Assistant to the scale of Rs.1600-2660/-.

4.  This OA is Piled praying Por s direction to the
respondents to fix he? pay in the scale of f.1400=2300/4
by application of FR 22(C)(FR 22(1)(a)(i)) and then fix
in the BCR gt the stage of &.1,850/= and to pay the

difference in arraars with effact from 26~6-19933,

Se The contentions and the prayer in this OA is aam%
as the contentions and praysr in 0.A.Nop.1420 of 1997.
The applicant in this OA is similarly placed as the
applicant in 0.A.No.1420 of 1997. Henca, the directioq
passed in OA.No.1420 of 1997, squarsly holqsgood for

the applicant in this 0OA also.

6. In view of the gbove, the respondents are
directed to follow the direction given in OA,No.1420 of
1997 in this 0A alse, |

-
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s . A FDrm NO 9 : - BY-R- piA-D.
.f"x (See Rule..20) : )
TRH

CEN L HOMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.
1st Floor,HAC B8havan, Ipp:Public Garden, Hydegabaﬁ.Sﬂﬂﬂﬂd.H.D.

CRIGINAL APPLICATION N3. ~ OF 199
Applicant(s) _ : /s ‘ : Respondent(S) _
- R.L.Nalindi. | | |

5

By Advocate Shris " The Director General, Dept.of Post
(By/@gWhﬁﬂlm%d&.%ﬁﬂ%HQEg Counsel)

To. ¥.S.R.Anjaneyulu,

Mr.K.Bhaskara Reo.Addl.CGSC, |
\/ o A nt |
. The irector General, Department of Posts, New-Delhi,

4 Chief Post Master Gamral. Andhra Pradevsh pestal Circle,
Hyderebad. | . '

Whereas an application Piled by the above named appliecant
under Section 19 of the Administrative Tribunal Act, 1985 as

in the copy 3annexed hersunto has been registered and upon
preliminary hearing the Trlbunal has admitted the application,
Notice lS hereby gluen to you that if you wish to contest

" the appllcatlon, you may file yaur reply along ulth the document
in support thereof and after serving capy of the. same on the
applicant or his Legal practitioner within 30 days of receipt of
the notice befare thlS Tribunal, either in person or thruugh a
Legal prectitioner/ Dre-entlng Officer appointed by you in

this behalf, 1In default, the apid application may be heard and
decided in your absence on or a@fter that date without any

dlfprthar Natice.
Iggued under my hand and the seal of the Tribunal

# . ......dayoi’...........‘19'9
~ Y  Twenty Eighth. | Octobsr, 7

. : //8Y ORDER JF THE TRIBUNAL// j

Date: = | FOR REGISTAAR
12-11.97. |
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Central Administrative Tﬂ'nﬁnal :

Hyderabad Bench at Hyderabad

oANo. [lp2] of 199

Between W—
.. @\W.\fxv&iu}x-—-——”’ O

oy 3
' r VAKALAT
- : R} -,_ .
1 B ACCEPTED

| Wite

|
SRR -__.\ -g,‘..__ n .
ADVQOCATES FOR APPLICANT/ RESPONDENT

!
|
|

]

‘71'

: e -_'q '
Address of Service : * uirxev Phonggy, 76100

'

~ ', 76017

K. S. R. ANJANEYULU
D. SUBRAHMANYAM

ADVOCATES

1-1-365/A, Jawaharnagar, {5th Street)
Bakaram, Hyderabad - 500 020.



_In the Central Administrative Tribunal : Hyderabad Bench
"‘L -~ .+ - .. at Hyderabad

o . 6 A No. A2 of 108
Sud R 15 TSI Wk &) Wik oo

od J_\_O\\éro_@:b’_% Torn xS ENNN

R Posrad =8 Do CPMN G
Bl P ,

Applicant

e e/t SN S
NSl W | -
erie e T PEFEE S Raan ot

We & s\(‘, K‘@&_&E \_k.t\ , Applicant

, .
In the above Application do hereby appoint and retain

K.S.R. ANJANEYULU
" ADVOCATE
and
D SUBRAHMANYAM
ADVOCATE

Advocatejs of the High Court to appear for Ma/Us in the above Application
\and to conduct and prosecute (or defend) the same and all proceedings that may be taken in
respect of any application connected with the same or any decree or order passed therein,
including applications for return of documents or the receipt of any money that may be payable
to Me/Us in the said Application and also to appear in all appeals, and applications under
~ clause XV of the Letters Patent and in applications for review and for leave to appeal to the
Supreme Court. ' :

_ I ceptify that the contents of the this Vakalat were tead out and explained
' m'.%v—:\/.\.m my presence to the executant, or executants who
apperpd perfectly 0 understand the same and made his, ot her or their signature or mark or
matks in my presence.

Executed before me this ol Q__«,/\;\ day of | G_@,Q—— 199".

T/
k"%}aﬂ. ST M Athn poon )




-Central Administrative Tribunal

Hyderabad Bench,Hyderabag.

OA/RANo./L‘ '2,[ of 199

MEMO OF APPEARANCE

KOTA BRASKARA Ao
ADVOCATE

Addl. Standing Counsel for Cémra] Govt

Counsel for ......" > AN T .

Address for Service : . Pﬁone .. 7834003

H.No, 1-2=333/2 Dowplaguda
HYDERABAD - 500 C3%

Jo—— .
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Central Administrative Tribunal, Hydera ench,
J - - . HYDERABAD..
- O A/R* No. /G of 199 "
U - : AN
v~ BETWEEN
' &M f\)“-‘i&""; Applicant (s)
Vs.
(Z\QJXLL\ U \3 | - Respondent (s)
QL{J L;_,\_( S G 625%4 r‘u, . e
’ é:‘.;-,\\lisll':.u‘.\\" s -
,ﬁwfqr >;\1.*
' "ﬁ“ Cxreft kN
MEMO OF APF’EARANCE & Asctived ’;U;.‘
To, . 30 N9,
(! Q{ b@i“
P QJ’&'{ . 0‘“6’
€rapad
[K mmm 71?4@ Advocate havmg DEEN AUINOMSAA ..o ™ e
...........-.-..--........-...-..'.'.: ...................... C..R-M- B e b s EE b m e e s g NS e s e ek E e e e N RS g e e E RN e s N p beae ey
S {here furnish the particulars of authority)
by the Central/State Government/Government Servanti................ authority/ corporation/society noti-
fied: under Sec. 14 of the Administrative Tribunals. Act, 1985. Hereby appear for applicant No........
/Respondent No.....4 a’u* ............. and undertake to plead and act for them in all matters in the afore-
said case L e e
Place Hyderabad B n Signature & Designation of the
Date " o T _ Counsel.
re L for Service ... s " Kot BHASKARA. rao
MBMSMRAo_:;- - e ST
H %6, 1725333 /2. fDmalagud& _ , Addl. Standing Counsel for Central Govt.
HYDERABAD 500 Ogg
}
. e e e L .




Central Administrative Tribun:
Hyderabaq Bency,
Hyderabad. °

0.A. No. tChQ) of 199
|

|

i

i
i

B. NARASIMHA SHARMA

ADVOCATE

Senior Standing (:jounsel for ™~
Central Government

J

Counsel for ﬂ/‘/‘f*\/\l:}w I 9-’)/- ¢

Address for Service : 1 Phone: 3744965

512, Nilgiri, Aditya Enclave, Ameerpet,
Hyderabad-500 038.
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Central Administrative Tribunal, Hyderabad Bench
4 HYDERABAD.

F .

0. A. No. A Q) of 199 7

BETWEEN , i

Q-O\[' MAN\ i

Lo Applicant(s)

ng

95 . Respondent(s)

I, B. Narasimha Sharma, Advocate having been authorised by proceedings of Government of ‘

India in F. No. 28(5)/98-Judl. Dt 11-12-1998 notified under Sec. 14 of, thg Administrative

Tribunals Act, 1985, hereby appear for Applicant/Respondent No. l af‘ 2/’51d.
— undertake to plead and act for them in all matters in the aforesaid case.

~ Place : Hyderabad Signature & ‘DesignMﬁ |

Date : Q‘()D/\& }Q/Y =
B. NARASIMHA SHARMA

Senior Standing Counsel for
Central Government

Address of the Counsel for Service !
512, Nilgiri, Aditya Enclave, Ameerpet,
Hyderabad-500 038.
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IV THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH
AT HYDERABAD S ! /

M.A. NoO. \Xf($;" of 199é | /

In

0.As No. 1421 of 1997

Between ¢

1. Union of India, .
Rep. by }
nirector-General,
Department of Posts), .

~ New Delhi L ‘ )

oo

2. ‘The Chief Postmaster-CGeneral, S
AP Ci:Cle,

Hyder abad con

Applicants/ReSpondents j

And : : !

Smt. R.N. Nalini +++ Respondent/Applicant

APPLICATION FOR EXTENSION OF TIMEUNDER RULE 8 OF CJA.Te
PROCEDURAL RULES

- FPor the rcasons stated inithe accompanying Affidavi

it is prayed that this Hon'ble‘Tribunal may be pleased to

grant extension of time for 3 months upto 30.9.99 in the|

interest of justice and pass such other orders as deemed

necessary in the circumstances of the case.

Hyder abad,

et Vg Nt

COUNSEL FOR THE APPLICANTS/RE$PO

BRM* X
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH
AT HYDERABAD ‘

Moo No. MT\E)  of 1999

In .

QcAi No. 1421 of 1997

Between 3
Union of India
represented by

The Director-General,
Department of Posts,

New Delhi & another «++ Applicants/Respondents
And |
Smt. R.N. Nalini ++. Respondent/Applicant

AFFIDAVIT

I, He. Seshagiri Rao, s/o Narasimha Murthy, aged
about 58 years, occupation : Government service, resident
of Hyderabad; do hereby solemnly affirm and sincerely

state as follows :

- 1 I am working ac Assistant Postmaster-General

(staff & Vigilance) in the office of the Chief Postmaster-

'General, A+P. Circle, Hyderabad. As such I am well

acquainted with the facts and circumstances bf the case.
T am £iling this Affidavit on behalf of the ZXpplicants /

Respondents herein and i"am_duly authorised to do so.

2 In the above O.A., the Honourable Tribunal vide
order dated 10.3.1999 directed the authorities to fix the

my of the applicant by fixing first his pay in the

c{) - oo

¢ AC (rmn E fhm ‘ ‘ A .
““’m'm et A \m ,,. a-w' | 0/o, Chief Postmaster General
"‘_ o 9t e l\ne\9 v " 500 “‘0‘00\ AP Circle, Hyderebed-500 001
0‘ \c ,‘_“:_:'T'r -7 B‘ .

atd Ty gef”
\ROLE:
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scale of pay of fs. 1400 - 2300 and then in the next

scale of 1600 - 2660. . Time for compliance of the said
order was given as 3 months from the date of receipt of
the order. The above ordé; was received on . 31.3.99 in
our office and as such the periocd for compliance will be
over by 30.6.99. On verifijcation of the abdve case, it

is found that the above exercise will take some more time’
to finalise and as such the Respondent auntlordties has to
seek a further time of 3 months from this Hén'ble Tribunal

for implementing the above order.

It is, therefore, prayed that this Honourable

‘Tribunal may be pleased to extend the time for further

3 months, i.e. upto 30.9.1999, in the interest of justice
and pass such other orders as deemed necessary in the
circumstances of the case.

: NENT
Pash, Pn!masfer Generat (SO WV

- e 0/o. Chief Postmaster General
AP. Circle, Hydersbad-500 001.
Solemnly affirmed and signed
on this the 1llth day of June _ '
1999 at Hyderabad before me.

Wm/

1@g511("¢
qdﬁ‘ﬂmw Sificer (Budeet)

efstant AccoH
A;“ quzaiz? HAD a1 siainA

li"\ ot b 'T‘nl v.ogmag Genaml
o UL
b e - LnaDe .500 001,

A.P. cthE e

BRM*
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2. The applicant in this 0A was initially appoigled

88 Postal Assistant/LOC/UDC on 1-6-1967. She was

promoted as UDC in the Circle OfPice on 3-4-1979. Har
Pay at the stege of R.1680/- in tha scals LP Rs.1200-
2040/~, uas in the UOC grada.

|
3. Due to the intraduction of the Schams THOP & BCR
Scheme, vide Memo No.5T/47-5/C0/TBOP/93, thad:4-s-1993,
the applicant became 8ligible for promotion to the HSG-II
9rade in tha scale of 85.1600-2660/- with efPect from
26-6-1993, Her pay was Pixsd diractly from the lower

scale of Postal Assistant to the scale of Rs1600-2660/~.

4, This 0A is filad praying for a direction to the

respondents to fix her Pay in the scale of R,1400-2300/-
by application of FR 22(C)(FR 22(1)(a)(i)) and then fix
in the BCR at the stage of Rs.1,850/~ and to pay the

diffarenca in arradrq-uith affact from 26-6-?993.

N

S The contentions and the prayer in this OA is samg

as the contantions ang prayer in 0.A.Ng.1420 of 1997.

The applicaent in this OA ie similarly placed as tha

applicant in 0.A.No.1420 of 1937, Henca, the direction

Pasaed in 0A.No.1420 of 1997, squarely hold{good for

|
the applicant in this DA also,

In vieu of theAabove, tha re-nondents aLe

dirscted to follow the dirsction given in OA,No.1420 aof
1997 in this DA alsg. |

.O..lt..-."l.‘a
.

N '

c;/’/////



IN THE CENTRAL ADNINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERRBAD

DATE OF ORDER:1Q-3=-1999,

0.A.No.1421 OF 19737,

BE TWEEN:

Smt.R.N.Nalini. ...Applicant

Union of India, represented by:

1. The Director Gensral,
Departmant of Posts, Neu Dalhi.

2. Tha Chief Post Master General, . R -
Andhre Pradesh Postal Circle,
Hydarabad,

o...RBQDDndants

COUNSEL FOR THE APPLICANT 1t Mr.KSR.Anjaneyulu
COUNSEL FOGR THE RESPONDENTS :: Mr.B.Narasimha Sharma
CORAM:

THE HON'BLE SRI R.RANGARAJAN msmazn(nomw)
AND
THE HON'BLE SRI B.%.3JAl PN?ANESHUAR,NENBER(JUDL)

¢t ODRDER :

ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.D,Subrahmanyam for Mr.KSR.Anjansyulu,
learned Counssel for the Applicant and Mr.8.Narasimha-

Sharma,lgarned Standing Counsal Por the Raé:undanta.
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IN THE CENTRAL ADMINISTRATIVFE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

MeA« NO. 3 of 1999
In i

O.A.No. 1421 of 1997

7 éﬁ“nl‘drztip
Between 2z !

(]
aﬁ;ﬁgaﬁwqg%g
SE w8

Union of India &  orCEVED

Rep. by v

. New Delhi &'anptherfa

And
Smt.R.N.Nalini _ |

++ Respondent/Applicant

W

:

AFFIDAVIT FOR.GRANT%OF EXTENSION OF TIME

Filed -on

Filed by : B. Narasimha Sharma,
Sr. C.G -S%C-

fi

P
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL $: HYDERABAD BENCH
AT  HYDERABAD

MeA. Nba'\\’ﬂﬁqrw Of 1999
' In '

OsA. NoO. 1421 of 1997

Between $

1: union of India,
Rep. by :
Director-General,
Department of Fosts,
~ New Dalhi

2+ Te Chief Postmaster-General,
A.P. Circle,
Hyder abad «v+ Applicants/Respondents
“And

Smt. R.N. Nalini +++ Respondent/Applicant

, A?PLICATION FOR EXTDNSIQN OF TIMEUNDER RULE 8 OF C.A Te

PROCEDURAL RULES:

For the rnasonShStated_in the accompanying Affidavit
it 1s prayed that this Hori*ble Tribunal may be pleased to

'gfant extension of time f£or 3 months upto 30.9.99 in the

interest of justice and pass such other ordere as deemed

necesgary in the circumstances of the case.

Hyderabad. _ )

4619995 ) COUNSEL FOR THE APPLICANIS/ RESrUNLENe |

BRM*
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH
AT HYDERABAD

s
MeAe Nos WAV of 1999
. In
OeAe NOW 1421 of 1997

Between 2

Unlon of india

represented by
The Pirector-Ceneral,

Department of Posts, . '
New Delhi & another «ss MApplicants/Respondents

2

. - And |
Smt. F.N. Nalini IRy Respondent/Applicant

AFFIDAVIT

Z, H. Seshagiri Rao.'s/o Narasimha Murthy, aged
apout 58 years, occupation t Government service, resident
of Hyderabad; do hereby solemnly affirm and sincerely

state as follows @

1 | I am w@rking as Assistant Postmaster«CGeneral
fStaff & Vigilance) in the office of the'Ghief‘POStmaster-
Genéral; AQP. Circle, Hyderabeds As such I am well
lécquéinte& with thé facts and circumstances of the case.

I am £iling this Affidavit on behalf of the Zpplicants /

Res§0ndenis herein and I asm duly suthcrised to do so.

2 in the above 0.A., the Ronourable Tribunal vide
order dated 10.3.1999 directed the authorities to f£ix the

my of the applicant by fixing firet his ?ay in the

Asst. Poste b SR (s 8 v

ptaent A e 8 0/o. Chief Postmaster General
, AP. Circle, Hyderabad-600 001,

X | Pk Ao
Quml““ﬂ‘f t’“"agino A
e S e
{RCLE-
nP-




Solemnly affirmed and signed

#;i 2 te- \
scale of'paf dfn%{wléoa;w‘2366"and‘theh;1n:the next
scale of 1600 - 2660. Tiﬁe for eoﬁpiiance;of»the said
order was given as 3 months ﬁrpm'the date of :éceipg of
the orders The ahove order was recetved on, 31.3.99 4n
our office and as such the period for compliance will be

over by 30.6.99. On verification of the-above‘case, it

;15 fcuﬁd_théi the sbove exercise will take someé more time

tejfinaiisefépdjasuﬂﬁdh_the Respondent authréties has to
seek a furthex'time of 3 months from this Hon'ble Tribunal

for implementing the above order.

It is, therefore, prayed that this Honoureble
Tribunal may be plessed to extend the time for further

3 months, i.e. upto 30.9.1998, in the intecrest of justice

' and pass such other orders as deemed necesSsary in the

circumstances of the case. -

psst. P stmaster Genreral (S& Vv,

R " glo. Chicf Postmaster General
. AP. €licle, Hyderabad-500 001.

on this the lith day of June

1999 at Hyderabad before me.

ERM®
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The applicant in this DA was initially appointed-

147 2,

as Postal Assistant/LDC/UDC on'1—6—1967. She was

|
Ppromated as UOC in tha Circle foice on 3-4-1979, Her

pay at tha stage nF Rs.1680/- in the scale of Rs.1200-
2040/~, was in the UOC grada.

Due to the introduction of the Schame TBOP & BCR

|
Schams, vidse Memo Ne.5T/47-5/C0/T80P/93, dated:4-8-1953,

3.

the applicant became eligible for promotion to thes HSG-II

grade in the scale aof f5.1600-2660/~ with effect from

. 26-6-1993, Her pay:uas Pixed diractly From‘the lover

P scale of Postal Assistant to the scale of b;1600-2660/-.

- 4. This 0A is riied praying for a direction to the

.. respondents to Pix her pay in the scals of fs.1400-2300/-
by application af FR 22(C)(FR 22(1)(a)(i)) and then fix
in the BCR at the stage of h.1,850/; and to pay the

differenca in arrears with effact from 26=-6=1593,
. : L

Se The contentions and the prayer in this OA is gamsg

a8 the contentions and prayer in 0.7.N0.1420 of 1997,
The applicent in this O0A is aimilarly placad\as the
applicant in U.A.No,1420 of 1997, Hence, the direction
passed in 0A,No.1420 of 1597, squafnly holdggbod for
the applicant in this DA also,

6. In viau of the abeve, the re~rimndents ate

directed to follpw the direction given in UA.To.ldzﬁ of
1997 in thia OA also, " |

e ererceeseedessdd
I~ | {\/




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.No,1421 OF 19937, | DATE OF ORDER:10Q-3-1980,

BETWEEN:
Smt.R.N.Nelini. . ,,,Applicant
a nld ﬂi&étnuam[‘“
o, Aot
o S . e e
Union UP India;;reprasented by: ;;f %¥;§ I
J K ary 111 4
‘ He i g
1. The Director General, o BT Ty A
Dapartmsnt of Posts, Neu Delhi, ~X£?qﬁu hﬂqy&{g
| Yo MANRT .
2. Thg Chief Post Master Gensral, %m%gfm“m“
Andhra Pradesh- Postal Circla,,‘ :
Hydarabad.

.,..Reapundahts

COUNSEL FOR THE APPLICANT it Mr.KSR.Anjaneyulu
COUNSEL FOR THE RESPONDENTS :: Mr.B.Narasimha Sharma
CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER{ACMN)
AND
THE HON'BLE SRI B.S.JAl PARAMESHWAR,MEMBER (JUDL)

t ORDER :

ORAL ORDER (PER HON'BLE SAI R.RANGARAJAN,MEMBER{A) )

Heard Mr.0,Subrahmanyam for Mr.KSR.Anjansyulu,
learned Counsel for the Applicant and Mr.B.Narasimha-

Sharma, learned Standing Counsal for the Rasgpondents.

ac-clooottouoz
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7. . Thé OA is disposed of. No costs.
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IN THE CENTRAL mnmxs'rmm'm TRIBINAL
-~ HYDERABAD Emmn + AT mnm&m

-
SRR , : yoo .
Mc_ﬁo Ho. ‘ of. 1999 B
Y
G.A.No. 1421 of 1827
‘ ]
o, i
Between %
Union of Indda '
Rep.‘ bY 'Il
The Director-@aneral.

Department of Posts,
New Delhi & another

.a Applicén#szesponde&s
And '
!
i

SmteRL.N.Nalini

++ Regspondent/Applicant
I
) |
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